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()R)} 	DA'ii 

'iC appkam lia, clhiaiien.ged he 	itv, vaiddy and propriety of the 

order of t.ransftr vde \incxure\7 dated 7.6.2004 in so far asit res to 

the applicant. 

Tue 

Ministr of Stistics and Programme implementation being posted at 

National Samble Survey Organization Field Operation Division) Easteni 

Regional, Cuttack . During the period of his service he has claimed to have 

rendered service in the hilly regions inside and outsidethe state. it seems 

that. after the cadre restructuring the applicant was transferred from Cuttack 

to New Delhi in 2004. Therefore, he has flied this O.A. praying to quash the 

aloresaid order of transter. 

The Resnondents have tiled therr repty denying the avemients made 

by the applicant. it is stated that a chain of transfer was effected inrmediatei 

after restructuring of the cadre where the applicant was transferred from 

Cutt.ack to New l)cihi. Once the transfr order is cancelled or kept in 

abeyance then the entire chain of transfer will he affected. The Respondents 

have urged that it is the prerogative of the employer to place an employee at 

a Particular station, No bias or prejudice or mala fide has been averred 

against the Respondents. ThereR're, neither the Court nor the Tribunal 

snould entertain the prayer for stavuig the operatlon of the order of transfer 

issued by the Respondents. 

Transfer and posting are within the discretion of the appointing 

(D 	authorit N y. 	either the 2ourt nor the Tribunal should interfere in the matter of 

is u -aLT UJISS su.11 ru1$er is. ill out r 	s or naia tide \\ h.d 



(0 
10111mg service the applicant has accepted all India transfer liability as a 

condition of service and has agreed to work anywhere withm the country 

wherever the employer shall post him. The H.on'bie Supreme Court on 

numerous occasions have deprecated the intervention by the 

Cburts/Tnbunals m the matter of transfer. However, it is subiutted by the 

learned counsel Mr. Lenk.a that a representation has been filed by the 

applicant which is yet to be disposed of. Therefore, a direction be given to 

the Respondent No.4 to consider and dispose of the same in the light, of the 

guidelines set. 'for transfer. I am not expressing any opinion with regard to 

the merits of the representation. But since the applicant. has made such a 

prayer it is for the Respondent No4 to take a decision in the matter of 

transfer in the light of the transfer poiicyIguidelinesiinstructjoiis issued by 

the Respondent No.1 fromtime to time, within a period of three months 

from the date of coiumunicatiori of this order. 

With the above observation and direction, this O.A.. is disposed of. No 

costs.  

CHAIR TAN 


